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Cl VIL APPEAL NO. 2335 OF 2003

COMMNR. OF | NCOVE TAX, MJMBAI

VERSUS

D. P. SANDU BROS CHEMBUR (P) LTD

(Wth prayer for interimrelief and

W TH
Givil Appeal NO. 2333 of 2003

(Wth prayer for interimrelief and

Cvil Appeal NO 2336-2338 of 2003

(Wth prayer for interimrelief and

Givil Appeal NO. 2334 of 2003

(Wth prayer for interimrelief and

Givil Appeal NO. 4468 of 2003

(Wth office report)

Civil Appeal NO 1387 of 2004

(Wth office report)

S.L.P.(C) NO. 700 of 2005

(Wth Appl.(s) for c/delay in filing

office

office

office

office

SLP)

Appel I ant (s)

Respondent ( s)

report )

report)

report)

report)



[Alongwith papers in SLP(C) NO 20441/ 2001]

C. A Nos. 6996- 6997/ 2004

Date: 25/01/2005 These Appeals were called on for hearing today.

CORAM :
HON BLE MRS. JUSTI CE RUVA PAL
HON BLE MR JUSTI CE ARI JI T PASAYAT

HON BLE MR JUSTI CE C. K THAKKER

For Appell ant(s)
M . Mbhan Parasaran, ASG
M . Preet esh Kapur, Adv.

M. B.V. Bal aram Das, Adv.

For Respondent (s)
M . Joseph Vel |l apal ly, Sr. Adv.
Ms. Ruby Si ngh Ahuja, Adv.
Ms. Sal oni Gupta, Adv.
M's. Mani k Karanj awal a, Adv.

Ms. Nandi ni Gore, Adv.

M. Rustom B. Hat hi khanawal a, Adv.

M. Annam D. N. Rao, Adv.

M. Jay Savla, Adv.

Ms. Meenakashi, Adv.



Ex- Parte

UPON hearing counsel the Court nmade the foll ow ng

ORDER
M . Mohan Par asar an, | ear ned ASG appearing on behal f of t he
appel I ant, comrenced hi s argunent s at 11. 30 AM  and concl uded at 2.35 PM
Thereafter, M. Joseph Vel l apal lvy, | ear ned seni or counsel appeari ng on behal f
of
t he r espondent, made his submi ssi ons till 2.45 PM Argunent s concl uded.
Judgment reserved.
( Satish K. Yadav ) ( Madhu Saxena )
Court Master Court Master
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